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le) if so, the details thereof ? 

THE MINIST ~R OF STATE iN THE 
MINIS1 RY OF FINANCE (SI 'RI S M. 
KRISHNA) : (a) to c 1 During the finan-
cial ~ear 1983-84, Income Tax Depatment 
conducted 437 searches in Delhi and 
seized prima foc1e unac ounted assets 
valued at Rs. 4.13 crores approxima tely . 

Having regard to large number of 
r~he~. il is not practicable to give Jetails 
of ea h sea rch. Approp1 iate a..: t ion under 
Dire,P Taxes Acts is b ing taken. 

(d) and (e) Power of t:: tlcmcm of 
ca~es vests with the Seu km ·:i t Com mis-
si on constituted under l11e lncom1.,; T dX 

Act 1961. CJ1nmissiorn.:1s of Income 
Tax have power to redu1.:e/waive penalty 
i11 uppropriate cases. 

Scheme for giving L or. .s to 
educated unemployed uy 

Nationalised Banks 

1968. SHIU SUBHASii LHA ~D RA 

llu:sE ALLURl: Will the Mi nister of 
FINANCE be pleased to ~late : 

(a) whether the scheme for giving 
hian to educated unemployed by oati0na -
li scd banks has not made much headwo.y 
b cause of the formalill e of security 
which the educated youths are unable to 
provide~ and 

( b) if so, whe ther Government pro-
po· ed to issue directions to the banks to 
honour the security of voluntary agencies 
on behalf of the educat d youths ? 

THE DEPUTY MINISTE R lN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHA.NA POOJARY ) : (a) No, 
Si r. The Reserve Bank of India advised 
the Indian Scheduled ommercial Banks 
on September 9. l 983 that tbe banks 
sh ould not ask for owner's contribution 
.in the form of margin money or seek 
collateral security or third party gauraotee 
for the loans under this Scheme. 

(b) Tbe question does not ari . 

ffrquisi tion of Aiicraft and H licopters 
for Prime Minister ar\d other 

Miuisters 

1969. SHRI AMAL DATTA : Will the 
Minister of DEFE NCE be pJeast!d to state 
the total period date-wise for which the 
aircraft and helicopters were requisitioned 
for Prime Minister aad other Ministers 
indicating the following details, total 
mileage covered, basis of cost calculation, 
total amount demandeJ, on whom the 
dc:mand was raised, the total amount 
realised during the Jr:,st three years ? 

THE MlNlSTER OF STA TB IN THE 
MlNIST R Y OF DE ENCE (SHIU K. P. 
SINGH DEO) : Information is being 
collec ted and will be laid Oil the Table of 
the House. 

Profits/Loss~s in Exhibitions held 
in India and abroad by Trade 

Fair Authority 

1970. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMERCE be 
plea::ied to state : 

(a) the details of the yearly expendi-
t urc of Trade _Fair Authority of India 
wwards staff and maintenance separately 
for the last three years giving yearly 
break-up; and 

(b) the details of profits and losses 
out of the exhibitions beld during rhe last 
two years givir.g the numbtr of exhibi-
tion held in the country and abroad sepa-
1 :llcly ? 

TH E MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY 
(SHRI NIHAR E.ANJAN LASKAR) : 
(al E xpenditure of TFAI on staff and 
mainrenance for the last three years for 
which final accounts are available is as 
under: 

1980-81 
1981-82 
1982-83 

Staff 

8~.13 

92.97 
119.98 

(Rupees in Iakbs) 

Maintena,nce 

125.91 

259.08 

259.75 
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(b) TFAI is a non-profit making 
organisation. However, the excess of 
income over expenditure for the last two 
years for which final accounts arc avail-
able is Rs. 14.13 lakhs and Rs. 109 61 
lakhs fur 1981 82 a11d 1982-'83 respecti-
ve:ly. During 1981-82, TFAI organised 
S exhibitions in India and 14 abroad. 
Du.ring 1982~83, it organised 7 exhibitions 
in India and J8 abroad. 

Imports handled by DGS & D in 
respect of Aid/Gifts consi-
gnments from Jnteroational 

Organisations 

197l. SHRI MOOL CHAND DA : A: 
Will the Minister of SUPPLY be pleased 
to tate : 

(a) the details of Imports handled by 
Directorate General of Surplies and Dis-
posal in res peel of aid /gi fts consign-
ments from UNICEF, UNESCO. WHO 
FAQ and ILO dur ing the last fi e years 
with year.wi e break up giving tile quan-
tity received in each case, name of items, 
approximate cost in each case for the 
aids/gifLs, with total amount spent by 
India for transport abroad dnd within the 
country; and 

(b) how and to whom the goods r\!-
ceived were distributed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CuMMERCE AND IN 
THE DEPARTME NT OF SUPPLY 
(Sl-tRI NIHAR I ANJAN LASKAR) : 
(a) and (b) The information is bt:111g col-
lected and wil I be placed on the Table of 
the House. 

Vi it of an Indian Dele tion lo 
China 

l9i 2. SHRJMATI VIDYA CH N-
NUPATI : Will the Minister of COM-
MERCE be pleased to state : 

(a) whether a delc tion led by the 
Acl.ditional S cretary in his Ministry 
visited China recently ; 

• 
(b) if so, the detaJJs tbe.reof; and 

(c) the outcome of ~he visit with 
particular reference to the possible exports 
to that country ? 

THE MINISTER OF STATE IN 
THE MlNlSTR Y OF COMMERCE 
AND IN THE DEPARTMENT OF 
$UPPLY (SHRI NlH R RANJAN 
LASKAR) : (a) to c) Yes, Sir. A five 
member ddegation of the Ministry of 
Commerce v sited Ch ina f om 20 LO 
30 6. J 984. In the bilatera l talks belwe~n 
India & China. view ' were exchanged on 
var iQus aspects of tea production and 
exports. The deleg tion also visi{ed 
~hine e tea planta1ion and tea factories . 
Although no formal agreement has bc:eo 
signed , iL was ngrced to coordinate 
policy in order to protect the ioie r · lS of 
tne tea prou uction coun t1 ies and to work 
toward achieving produ(.;er ' unity with 
the ohject1ve of ensuring s ta ble an d 
remunerat ive prices fo r tea . Sine the 
purp e of the delegation was to exchange 
view betwl!en the two counlrie as m jor 
tea pr ducers, matters relaring co bilatera l 
trade bctwl.!en lht! two countrie were oot 
discus ·ed . 

Amount wrrtten off a b, d debts by 
Natio~lis d Banks 

1973. SHRI SU BHASH YADAV 
Will the Minis1er of !NANCE be pl a-
scd to state : 

lB) the amount of money wriitea off 
as bad debts by th~ nationali ed ban 

' and other public sector bank. and other 
financial institutions in ach $ra te and 
Union Terriwry d uring the la t three 
years, years-wise ; 

(b) the nam s and number of indivi-
duals/cornpanieq against whom bad debt 
ha~c been writlen off more than one la h; 
and 

(c) the rea on for which the amount 
w:!S writlen off ? 




